
Page | 1  

 

DISTRICT : DHUBRI 

IN THE COURT OF THE SESSIONS JUDGE, DHUBRI 

PRESENT: - Shri T. Kalita, 
       Sessions Judge, Dhubri  

 
SESSIONS CASE NO.23 OF 2018 

Under Section 304-B of the Indian Penal Code 

Corresponding to G.R. No.1467/2016 
 

State of Assam               ....Complainant 

Versus 
Jahangir Alom 

S/O-Jobed Ali 

Vill-Simlakhandi 

P.S.- South Salmara,  

Dist- South Salmara Mankachar    ……. Accused person 
 

Charge framed on   : 08-03-2018 

Evidence recorded on  : 16-02-2019 

  26-06-2019 

  03-09-2019 

Statement recorded on  : 05-02-2021 

Argument heard on   : 05-02-2021 

Judgment delivered on  : 05-02-2021 
 

Advocates who appeared in this case 

Shri Mirza Khan, Addl. P.P. for the Prosecution 

Shri Y.A. Bepari, Advocate for the Defense 

 

J U D G M E N T 

 

1. One Jahangir Alom was charged to stand trial for an offence punishable 

under section 304-B of the Indian Penal Code on the allegation that his wife 

Sajeda Khatun died on 02-05-2016 at around 10:00 a.m. at Guwahati Medical 

College and Hospital, Guwahati otherwise than under normal circumstances 

within seven years of her marriage with him. It was further alleged that since 

before her death, she was subjected to cruelty at the hands of her husband, the 

accused, by demanding dowry. However, the accused pleaded not guilty and 

claimed for trial.  
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DISCUSSION ON THE POINT FOR DETERMINATION AND DECISION 
ARRIVED THEREON WITH REASONS 

 

2. In support of the case, the prosecution has examined altogether six 

numbers of witnesses. After having closed the evidence of the prosecution and 

hearing both the sides, it appears to me that further proceeding of the case is 

not found warranted and accordingly, the evidence of the prosecution is closed 

and acquit the accused person from the purview of charge u/s 304-B of IPC on 

the following grounds inter-alia.  

2.1 That PW-1 Momena Khatun stated that she is the complainant. 

The deceased Sajeda Khatun was her daughter. Her daughter was given 

in marriage to the accused in the year 2014 and a female child was born 

out of their wedlock. Both of them led a peaceful conjugal life for about 

two years. But in the year 2016 while her daughter was preparing food 

then fire caught her and accordingly she received severe burn injuries. 

She was admitted at Guwahati Medical College and Hospital, Guwahati for 

treatment and accordingly she filed the F.I.R. Further she stated that she 

did not know the contents of the F.I.R.  

2.2 The evidence of PW-2 Julekha Khatun is that deceased Sajeda 

Khatun was her niece. In the year 2016 while she was preparing food 

then fire caught her and she received burn injury followed by her death at 

G.M.C.H. after 14 days. She stated that conjugal life of Sajeda Khatun 

was very cordial with the accused person.  

2.3 PW-3 is one Jel Hoque also stated that deceased Sajeda Khatun 

was burnt by fire and she told him that she herself set the fire in her 

body. According to him, the relation of Sajeda Khatun with her husband 

was cordial.  

2.4 PW-4 is Md. Rofiqul, who categorically stated that the relation of 

Sajeda Khatun was cordial with her husband. She was burnt by fire and 

died in the hospital.  

2.5 PW-5 is one Abdullah Sk, who also stated that he heard that 

Sajeda Khatun received burn injury while she was preparing food. 

However, he does not know the relation between the accused with the 

deceased. He did not see and incident.  
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2.6 PW-6 is one Sadek Ali, who stated that the relation of his daughter 

with the accused was very cordial. He is the father of the deceased. His 

daughter received burn injury, but he cannot say as to how the fire 

caught her. His daughter was undergoing treatment at the hospital for 13 

days and she stated nothing during this period as to how she received 

burn injury. His daughter has given birth to a female child and she is now 

living with the accused.  

3. So, from the evidence of the witnesses it appears that the deceased 

Sajeda Khatun died due to burn injury, but nothing is there to show that the 

accused has set the deceased into fire. The relation in between the deceased and 

the accused was very cordial and accordingly the evidence of the witnesses are 

found not indicating any incriminating substance against the accused to book him 

under section 304-B of IPC or any other section of Indian Penal Code. The 

prosecution is found to have failed in proving the case against the accused 

person Jahangir Alom and hence I have got no other alternative, but to acquit 

the accused from the purview of charge u/s 304-B of IPC. Accordingly accused 

Jahangir Alom is acquitted by setting him at liberty forthwith.  

4. The Bail Bond so furnished by the surety stands cancelled. 

5. Let a copy of this order be sent to the Committal Court with the case 

record as committed. 

6. Signed, sealed and delivered in the open Court on this the 5th day of 

February, 2021, at Dhubri. 

 

 

(T. Kalita) 

Sessions Judge, Dhubri 
 Dictated & corrected by me. 

 

 

           (T. Kalita)  

   Sessions judge, Dhubri  
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A P P E N D I X 

1. PROSECUTION WITNESSES: 

 

PW-1  Momena Khatun 

PW-2  Julekha Khatun  

PW-3  Jel Hoque 

PW-4 Md. Rofiqul 

PW-5 Abdullah Sk 

PW-6 Sadek Ali 

2. PROSECUTION EXHIBIT: Nil. 

 

 

               (T. Kalita)  

Sessions Judge, Dhubri 


